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CENTRAL ADMINISTRATIVE1MBUNAL 
LUCKNOW BENCH LUCKNOW 

 

CAUSE TITLE 	 'OF 	  

NAME OF THE PARTIES 	  

	 Applicant 
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CERTIFICATE 

Certified that no further action is, required to taken and that the caSe is fit for consignment to the 	%.4,-droorn 

Dated, 

Counter Signed 

NDEX 
NO 115-9 P7-  - oS) }t0E441.16 Ar— 

.te _ 

Section Officer /In 

Signature of the 

Dealing Assistant ge 
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DY._Raaistrai Dea)_ina Clerk 

CENTRAL ADMINISTRATIVE TRIBUNAL 

LUCKNOW BENCH 

FORM OF INDEX 

	

asek:/T.A./a-r-A":-/C,,G1-V7 No. 		 19 

PART_-1 

Index Papers 	
/ 2-57 

Order Sheet 	 ii,tee 
Any other orders 

Judnement 

S.L.P. 

Note 	If any nriginal document is on record — Details. 

142_ 
Dea.Lin.g. Clerk. 

U. KHi h.r. 
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CENTRAL ADMINISTRATIVE TRIBUNAL 
Circuit Bonch,Lucknow 

Opp. Residency,Gandhi Bhawan,LucknaJ 

INDEX SHEET 

CAUSE TITLE 
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Versus 

Applicant 
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Part A.I.B 
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Remarks 
including 
date of 

destruction 
of paper, 

if any 

Condition 
,of 

document 

Number 
Description of paper 	of 

sheets Number 
of 

stamps 

Court-fee Date of 
admis-
sion of 

Value 	paper to 
record 

File no. 
Serial 
no. of 

paper 
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ch-d PIP1-fr"' 

2 .."•• 	 - 
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4ft 

CIVIL 

CRIMINAL 
GENERAL INDEX 

(Chapter XLI, Rules 2, 9 and 15) 

çg- 
i 91 

Date of decision 	  

I have this . 	 day of 	 198 , 	 examined 
the record and compared the entries on this sheet with the papers on the record. I have made all neces-
sary corrections and certify that the paper correspond with the general index, that they bear Court-fee 
stamps of the aggregate value of Rs. 	that all orders have been carried out, and that the record is 
complete and in orderatip to the date of the 'certificate, 

Nature and number of case 

Name of partics 	P7Ok1'  
Date of institution 	..... . . . .. 	. 

Munsarim 

Clerks 
Date.. .....,— 	
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WrIt Petle.ion No. 	of 1986 
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1,0-616 

-----5„..4(--62.- 

IN Mr.., HON'BLE HIGH COURT OL' 3UDICATURi1 AT LILA= 

Ifoh5mmari, Zafar Khan, 	ed about, 155 ye,zzs, 

son of Abdul Sattar than , rendent of 
, 

Bhup at 

teh83l Nanpara 

Bhupat Pur 	
auks , dsst rsct Beknr as. 

4 

auks p argan a and 

Branch post office 

MAYS 

1. 	Supers ntendent of post If ices,  

Bahr oh . 

(4 -477,717V---!TN  4.44 15. C. 

Z. 	In -  peat or of Post Offices, Banzaloh. 

3. 	poet Ms  ter Oenrai , U,
P. Luc know. 

...OPPOSITE pri.RTIEs.  



Tr:10- 
t  

ritcopto co 

t 	(I. 

Iperg t;iect 

"140,  • Kellam 

cf-1-5-cra 
tr_4_42, 

RwNirs-eLAN  d-e't 

 

kk- 

   

StovIZ 

61Lateu), ,1:71A/tYitt 



.10,1 

ORDER SHEET 

IN THE HIGH COURT OF JUDICATURE AT ALLAHABAD 
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IN THS.; 11014113L P, 	 ,A7111/111.-1-71 

Locknow 3ench Luc 

Writ Petition Ito. 	or9851 

lbhd,Zafar Khan 

Versus 

Supdt . of Post offices and others 
	 arts. as. 

i.Writ petit ion 

x. Affidavit 

Annexure No.1 (Birth rat?, etbr 
relating to petltlon er 	r3  

4. Annexure NO.2 (Notice dated 22,1.86* 
issued by 0.P.1) 	 - 

^,` 

Ann exur 	.3 (RepresentaA made by 
petitioner before 
0.Ps.i, and 2)  

6. immure No.4 (Inspection note tnade 
ey O.P.2 in the 

nspection book) 	- /6-- I? 

 

Presented by: - 

14-Lco-1-42"- 

 

ted ,Lucknows 

.... . . 

ADIALC.i.TZ 
Counsel for thepeti Quer. 
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birtkl r7-!gistar rel:Aing to the yer 1931. 

A photostat copy of the birtlailr egister relating 

to petitioner is !annexed hereto as Annexure  

NO.1.  

Thai, the petiI loner is to retire on 

completion of bt3 ye ....rs of age s,vhich comes to 

61.1*.e.1,95. 

That the petitioner received a notice 

from, opposii,e party no,1 dated 	whereby 

the petitioner was asked to flrnisti proof about 

his age from the educational inetitution. A true 

copy of the said notice dated 22,1.86 issued 

by the oppositie party no.i to the pstitioner is 

annexed hereto as !exure 

il. That since the petitioner has not 

passed any ex-mirr.tion as such tizz there is 

no document relating to the peti. Loner's date 

birt which could be available from any 

vast ktXmg educational institution. 

g a, That the petitioner, however, producea 

a copy of the btrtn register which indicated 

that the dAe of birth of the petitioner was 

recorded as 61.12.1930. 
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10. That there is no 4vidence of date of 

birth or ae,-
e of the petitioner maintained by 

the opposite parti,is and this was obviously 

the reason that a notice conuained in Annexure-
2  

to the 	
it petition was issued to the 

petitioner. 

11. That the petit loner made a represenbati Q11 

before the opposite Arties 1 and 2 and sent 

b/ regiitered post on 28.10.1985 a8,6erting 

that the petit loner has been able to get a copy 

of the birthreE,Pister which he is furia 1 

1 and tut which he could not get earlier and as 

such the petit loner should retie in the year 

1.005 and as such the date of birtkl may accordingly ( - 

be noted. A true copy of. the represemagi
on  

made by the petitioner before the opposite 

parties nos.1 and 2 is annexed hereto as 

zat.,10-21-1-9-11-1  

12. That the opposit, 	
i..t4rti es i and 2 

have not yet taken &ny decision and on oral 

enquiries made by the petitioner from 
opAalte 

lActle$ 1 end 2 on 6111,,85 the pet21'loher 

irifOnti 	tit; 
retlie 

017 Z1,.11.85, 

141  

014 
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Inspector of Post Offices opposite party no, 

who t netther an expert nor is in a position 

to ascertain the aged of the petit loner noted 

in the inspection book on 11.2.85 that by 

appesrance the petitioner seems to be of 65 years 

of age. The rele,yant extrect of the inspebtion 

note made by the opposiee' party no.2 in the 

inspection book is annexed hereto as 4-inexure  

14. That the petitioner respectfully 

submits that the petittonee cannot be placed 

to retirement merely on the a sseement by 

oppo:eite party no. and there is no material 

before opposite party no.1 to piece the 

petitioner to retirement on the assumption 

and imaginary ao as found by the opposite' 

party no.2 on a bare look since the real age 

cannot be found only by appearance in most 

of the cesee as a person mey be vete young 

but loeks older than a person who althou6h old 

looks younger. 

ie. That as a ince:eer of fact opeosite 

parties 1 and 2 should consider and isrst 

decide the eueseton of a ee betore placing 

the eettt ion_-!r tor eeirement and in the 

absence of a dectsion haying been taken 



6 

by the, opposite parties 1. end 2 the proposed 

retirement of the petitioner on 21.11.35 is 

contra,7 to law. 

16, That ap, a matter of fact the 

petitioner has also not received education 

to the best memory o7 the petitioner in any 

of the 1netitu710n where the record of age 

could be available. 

1'7. That the petitioner 48 ale.) ready 

to be subjected to medical examination in case 

the opLosite parties i and 2 so desire but 

the opposite parties nos,1 and 2 merely on 

the oral assumption of at;e by the Inspector 

who is not an ,,xpert to give opinion about the 

age 	have taken decision tace the petitioner 

to retii-ement on 21,11,85 teatiag the age ot 

the petitioner to be 65 years. 

tee 	ikefl 

That there being no materiel 

before the opposite party no.1 to piece tne 

k.etitioner to retirement on 21.11.86, the 

decision taken by the opposite party no.i to 

place the ,etItioner to retirement on 21,11.85  

1.s there fore ,:ilthout any basis, arbitrary 

and contrary to law. 

19. That the petition) r, who ts not 



to get any pension, lout is to get a very nominal 

bonus ,will Wrier main' est a:.d substantial 

injury sine,,,,-the petitioner has still. to work 

for 10 years and to earn his livelihood. 

20. Teat,at any rate, 	the retirement 

o the petitioner on 21.11.65- should have been 

stayy till the final disposal of the repre8en-

4fion made by the petit Lon er, Opro sit e party 

no.i has not considered the question of date 

of birth according to the document contained 

in Annexure-1 	
to the writ petition and. has 

not, disposed of the represenuati.on of the 

petitioner according to law but have only 

informed the petittoner orally on 
6.11.85 

'.hat, 
 the petit loner will place to retirement 

on 21.11.85, 

That earlier also the petitioner 

had made a represen, ation relating to tne 

Inopectorts arbitrary noting of age but 
*six 

no decision to th$ knowledge of the 
ret17,1oner 

has besn taken. 

Th .t the petitioner will suffer 

manifest and substantial injury in case 

thepeti- toner is put to retirement on 

21.11.85 since the „.etitioner will suf,  er 
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huge financial loss as the et1iOt1r it not 

to get pension but only a nomvaal bonus and 

in case the proposed retirement of the 

petitioner ot-. 21.11.35 is not stayed the 

petitioner will suf. er  manifest and subetanti 1 

injury. 

23. That aiggrierld by Vie aforesaid 

impugned decision of the opposite parties 

and ha-cring no other alternate, adewate and 

efficacious remedy the peti r, ion er b egs to 

prefer this writ petit ion on the folloi,ving 

among other:- 

 

  

   

D 

(1) Beeause the opposibe parries nos.1 

arid 2 hare committed mani.est errJr of law 

in not considering the represenDation and 

in not considering birth cartificaT,e of 

according to tits which the 

(2) BecL.use the arbitrary assesment 

of petit io ex° sage withoUt any medic al 

the petit ionor 

petitiouer has to retire on 30.12.199
5. 
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examination made by the opposite party no.:e 

could rot have been the basis for placit 

the petitiorter to retirement by assumption 

his aoe to be 6 5 yrs inthe year 1945. 

(3) Because tie stroz impugned decision 

taken by the ovosite part; no.1 for placing 

the petitioner 	to retirement on 21.41.85 is 

arbitri-zy 	and also contrary to law and is not 

based on any evidence or any material on record. 

(4)Because the petit:L oner will suffer 

manifest and substantiA,  injury in case tie 

petittAer is made to retire on 21.11,85 

since the petitioner will suffer sr.lrious 

pecuniary loss and subston tial dama&e. 

( 5) Because tn Ulm an,/ view of the 

matter the opposite .porties nos.1 a.d 	sho uld 

have examined the mattdr and alould have 

considered the document and could have got the 

petitioner medically examined 	
in order to 

assee:,1 the correct age of the petiticher. 

PRAY 2,R 

Thepetitioner I  therefore, preys as follows:- 
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(L) that by a writ, direction or order 

tn Via nature of m:_.nd -..mu9 the opt„osi 

parties be directed not to place 

the petitioner to retirement on 

21.11.85 and to direct the opposite 

parties to retain be petiti„ner in 

service till 31.12.1995 ; 

(it) that by a writ, direction or order 

in the nature of certiorari 	the . 

decision of opeosite L.arty no.1 (by 

calling the original order, if any, 

relating to retirement of the petiti.)ner 

on 'el./Li385) whereby the peti Loner 

is being asked to retire on 21.1i.80„ 

may kindly be vashed.; 

(iii) such otheL writ, dircIctuin or arder 

be also kindly is ,3ued ta the lionible 

court may deem, fit and proper; 

(tT) cost +if the writ petiti on be awarded 

to the petItioner a&inst t:Je 

oposite parties. 

Bated,Lucknow: 	Counsel for the petit toner. 

	 itagib 
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	ALL.AKA:3:,D 

Lucknow Bent:n Lueknow. 

Writ Petition No, 	of 1985 

liond.Zafar Khan 	 „.„Peti.t Loner, 

Versus 

Superintendent f Post Ofiices and oi,hers 

.,.0p z•-• iJart 	so  

AR ID.A.VIT 

Mohd. Zafar than, ac.",ed about b5y rs, 

on of Aodul Sattsr Ithe31, r,,sident of villac;e 

Bnupat Fur Cnauki, parsan- dnd tahsil 

district talarti,‘,..h, do heroy solemnly affirm d. 

state sz,  under:- 

1.1hat the deponent is ptitiorbr in tau 

t.5..bove Ivritpetic, ton and he is fully conversant 
with the nets deposed to hereunder. 

2,That the 
the aecomr,anying wri 
own kr:.owled.ae. , u._ 

DATED',  LUCKNO7: ,  

content-,8 of par- 1 to 22 of 
t petitin re true to my 

DZpO NT.  
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I, the abovename.ri deponent do hereby vify 

that the contents of paras l and 2 of this 

affidavit are true tomy own knowledge.No part of 

it is false and nothing matrial has be,..7)n conceale d. 

eo help me Cod. 

Dated JAI okn ow: 

I identify the deponent who 

has sia'ned before me.o.--- c't 

/ 

Ne)t 	 1 
40t4;,- 

ADVOCATE. 
c)r  

Solemnly affirmed befove me on ,-/A 

et //1_,5 	 /77--x-oe 

the deponent who is identified by 

Advoc .;*t e rXighOourt ,A1.1 	de  

I have satisfied myself by 

examining the depc)nent that he understands 

the con, ents of this affidvit which has 

been reA out and explai.:e(J. by me. 

/.(7 AA 1•••• 7 L/e,  

C:3 ttrizti: 
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21.11.8b and to direct the oppositd parties 

that the petitioner may continue to remain 

in service till the decision of the writ 

petit ion. 

' 
ADVOCATZ 

Dated,Lucknows 	Counsel for the petitoner. 

1985. 
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